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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee submitted in compliance to Hon’ble National Green
Tribunal (NGT), Principal Bench, New Delhi Order dated 25-01-2022 in OA No-
418/2021 Tilak Raj Adhana & Ors. Versus State of Uttar Pradesh & OA No-447/2021
Tilak Raj Adhana & Ors. Versus State of Uttar Pradesh.

+

Respected Sir,
With reference to the above subject mentioned above the joint committee inspected

the site in compliance of Hon’ble National Green Tribunal order dated 25-01-2022 in OA No-
418/2021 Tilak Raj Adhana & Ors. Versus State of Uttar Pradesh & OA No-447/2021 Tilak Raj
Adhana & Ors. Versus State of Uttar Pradesh joint Committee’s report is hereby submitted
for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

e
(Utsav Sharma)
Regional Officer
Copy to:
1- Member Secretary, Central Pollution Control Board, New Delhi for information.
2- Member Secretary, U.P. Pollution Control Board, Lucknow for information.
3- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.
4- Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

5- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

A

Regional Officer

g prie : ST0TH0TH0—2, Vaey—16, TN, TIUEIG—201012 HIF—0120—4160108_
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1.0 JOINT INSPECTION OF M/s MODI SUGAR MILLS (SUGAR UNIT &
DISTILLERY UNIT, MODINAGAR, DISTRICT - GHAZIABAD (U.P) IN
COMPLIANCE TO DIRECTION ISSUED BY HONBLE NATIONAL GREEN
TRIBUNAL IN OA NO. 418/2021 with O.A. No. 447/2021, IN THE MATTER OF TILAK
RAJ ADHANA & ORS. Vs STATE OF UTTAR PRADESH - REG.

1.1 Background

Hon’ble NGT vide order dated 25.01.2022 in the matter of Tilak lraj Adhana & Ors. Vs State of
Uttar Pradesh, OA No. 418/2021 with O.A. No. 447/2021, had directed following:

“3. having regard to the seriousness of the allegations. It appears necessary to ascertain the
factual position in the matter through a Joint Committee of the Nodal agency for coordination
and compliance. The Joint Committee may meet within four weeks and undertake site visit and
look into the grievance and take remedial action in accordance with law following due process.
The Committee may also look into the matter if the Modi Sugar Mill is also running a distillery
unit and whether the same is also responsible for Air Pollution. Factual and action taken report

i

may be furnished within three months by e-mail at judicial-ngt@gov.’

In compliance to the aforesaid direction, a joint team of officials from Central Pollution Control
Board, District Magistrate (DM), Ghaziabad, Uttar Pradesh Pollution Control Board, Regional
Office- Ghaziabad, carried out inspection of the M/s Modi Sugar Mills (sugar and distillery unit),
Modinagar, District Ghaziabad, U.P. (hereafter referred as the unit) on 30.03.2022.

o



2.0 SUGAR UNIT

2.1 GENERAL INFORMATION

1. | Name of the unit with complete M/s Modi Sugar Mills, Modinagar, (Sugar Ulii_tj,_ o
postal address District - Ghaziabad (U.P.)
2. | Name of Contact person Designation Contact No & E- mail
Sh. Ajit Pundir DGM (Production) 9936115678
| ajitpundir@modisugar.com
Sh. D.S. Reddy AGM (E) 7300942144
dsreddy(@modisugar.com
Sh. Saurabh Tyagi Environment Officer | 9675990410
3. | Spatial Co-ordinates Latitude: 28.8271558
Latitude and longitude (in Decimal Longitude: 77.5700119
format only)
Year of commissioning 1933
Standalone/ integrated (with co- Standalone
generation) (White plantation sugar by double Sulphitation process)
Sugar/ sugar refinery
6. | License capacity of sugar Mill (TCD) | 5000 TCD (as per Consent)
7. | Average actual crush rate (TCD) 4542.80 TCD (Avg. value including stoppages as per
Daily Manufacturing Report (DMR) from 07.11.2021 to
29.03.2022
4770 TCD- (Previous day)
Avg. crushing in previous season (2020-21)= 44221.66
TCD
8. | Attached Distillery capacity, KLPD | 30 KLPD (Non-operational since 2021)
9. | Quantity of Juice/Syrup/BH Not Applicable
diversion to distillery, MT/day
10. | Consent status& its Validity with
date
a. Air Consent Valid up to 31.12.2023 (Attached as Annexure-I)
b. Water consent Valid up to 31.12.2023 (Attached as Annexure-II)
¢. Hazardous Waste Authorization Valid up to 26.04.2025 (Attached as Annexure-III)
11. | NOC from CGWA & its Validity Applied on 26.11.2021 to Ground Water Department

with date

(Ministry of Jal Shakti, Government of Uttar Pradesh)
for 02 nos. of bore-well.
(Attached as Annexure-IV-A & IV-A)
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2.2. OPERATIONAL STATUS
S. No. | Particulars -
1. Start period of crushing season 07.11.2021
2 No. of operational days at the time of inspection 143 Days
Operational status during visit (operational/ closed/ Operational
temporary closed/ permanent closed) -
4, Sources of fresh water
a. Bore well/Tube well/ Any other & its No’s Bore-well (02 nos.)
b. Flow meter Installation at wells Yes
c. Reading of Flow Meter during visit Bore-well-1 Bore-well-11
Latitude 28.829866 | Latitude | 28.825
241
Longitude 77.570000 | Longitude | 77.568
458
Flow 63.33 m3/hr Flow Empty
Pipe
Totalizer | 475142.1 m*® | Totalizer | 26030.
0 m’
d. Any Logbook maintained, if yes, attach. Yes, Attached as Annexure-VI
e. Quantity of fresh water withdrawal (KLD) | 133.05 KLD (Quantity of fresh water
withdrawal from bore-well I &I from
07.11.2021 to 29.03.2022)
Previous day quantity of water withdrawal:
Bore-well I= 185 KLD
Bore-well II= 0.0 KLD
5. Fresh water consumption (KLD)- Average

a. Sugar plant:

i. Cleaning washing and machinery cooling | Could not be measured as flow
make-up meter not installed

il. Spray pond/PCT make-up
ili.Any other, such as Cleaning and human
requirements including lab requirements

Total Sugar unit (Utility Section)

b. Co-generation/Boiler section: Not Applicable
1. WTP —boiler make-up, regeneration, backwash, reject | -
etc. -
ii. Cooling tower make-up From Spray Pond

iii. Wet Scrubber make-up -

iii. Any other, ‘such as ash quenching

Total Industrial 133.05 KLD

A




c. Residential etc.

Could not be measured as separate
flow meter not installed

d. Total fresh water Consumption (KLD)

133.05 KLD (Average)

(From Bore-well I & II for the
period of 07.11.2021 to
29.03.2022)

e. Log book maintained, If any, details to be collected

No separate log book of water
consumption for sugar plant and
residential usage maintained.

6. | Specific water consumption, L/t of cane 29.29 L/t of cane
7. | Details of Hot &Cold-water recycling system Number Capacity
(Yes/No.)
a. Details of Hot water UGR. 02 76.93 m’
b. Cold water UGR and cooling towers 01 740 m’
c. Hot water- Location of flow meter & its Installation | Flow meter | Flow meter
installed reading during
(Yes/No) visit

1. Imbibition water at mills Yes Flow-62.6 m3/hr
Totalizer-5577303
m’

2. Filter cake wash water at rotary vacuum filter Yes Flow-62.6 m3/hr
Totalizer-
230365.6 m®

3. Sugar melting, pan boiling, molasses No -

conditioning

4. Wash water at Centrifugal No -

5. Wet Scrubber make-up Yes Flow-17.16 m*/hr
Totalizer-63511
m3 From Excess
Condensate)

6. Boiler make-up in case of low pressure boiler No -

d. Cold water — Location of flow meter & its | Flow meters at Power turbine
Installation cooling, Mills, fibrizer bearing,

pumps cooling, Cooling tower of
co-generation make-up, SO, gas
cooling, B and C massecuite
cooling, Final molasses cooling
were not found installed

8. | Waste water (Influent) generation (KLLD) (Average Effluent Generation for the period of

07.11.2021 to 29.03.2022)

a. Process cooling tower /spray pond over flow (for
double sulphitation) (SRS Outlet)

Spray pond over flow=180.46
KLD

b. Mills, boiling house, D.M./ R.O. Plant boilers etc.

285.36 KLD

7 Y]
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c. Soda/Acid boiling water (Hazardous)

h. Common / total influent generation. 465.83 KLLD
9. Waste water (Effluent) discharge, KLLD 454.45 KLD (Annexure-
10. | Specific effluent discharge, L/t of cane 100.04 L/t of cane
11. | Treated effluent used from lagoon for irrigation, Could not be measured as separate
KLD flow meter not installed
12. | Spray pond /PCT overflow Flow meter | Flow meter
installed reading during
(Yes/No) visit
a. Flow meter Installation Yes Flow-44.07 m>/hr
Totalizer-83838.9
m3
b. Provision of separate spray pond overflow No provision of separate spray
treatment pond overflow treatment system
13. | Details of tube cleaning method adopted (chemical/ Chemical method
hydrojet/ any other appropriate method if any),
provide details
14. | Availability of Hazardous tank to collect wash water | Yes (02 nos)
generated during chemical/Mechanical cleaning of Capacity of tank-I= 444.4 m?
evaporator tubes. (Yes/No), if Yes give Details. Capacity of tank-II= 201.5 m*
15. | Condensate polishing system adopted by the factory (for | Not Applicable (low pressure
boilers >45 kg/cm? steam pressure) boiler)
16. | Construction of small pits with smooth inner surface | Yes
with ceramic tiles in the centrifugal section, give
details
17. | Mixing arrangement in equalization tank No
18. | Type of aeration in aeration tank Yes, Diffused aeration
Diffused/ surface/ any other
19. | Tertiary treatment (Yes/No), give Details Yes
Sugar effluent from Secondary
clarifier filtered through Sand Filter
and Activated Carbon Filter
followed by Chlorination
20. | Schematic diagram of ETP Screen— Oil & Grease trap—
Equalization tank— Primary
clarifier— Anaerobic tank—
Aeration tank— Secondary
clarifier— Chlorination pit— Sand
filter— Activated Carbon Filter—
Lagoon (Annexure- V)
21. | Rain water harvesting system adopted Not adopted
22. | Treatment capacity of ETP (KLD)

1000 KLD as per Report on Water
Balance & ETP Performance

MU




Assessment prepared by
Vasantdada Sugar Institute, Pune.
However, it was 450 KLD as per
Consent.

Unit with sizes/capacity Retention As per
Time/Contact Industry
Time (Mentioned
in CPCB charter)
1. Bar screen Chamber, 1.55x1.55x2m=4.8 m’ 30 minutes 14.54 minutes
2. Oil & grease tank, 2.2x3.4x2.0=23.10 m* 45 minutes 1.15 hrs
3. Equalization tank with aeration, 6.60x6.10x2.8= 6 hrs 5.60 hrs
113 m?
4. Primary Clarifier, 6m dia. x 5m ht=141.39 m’ 5-6 hrs 7 hrs
5. Anaerobic Tank 12.7x11.6x6.10m=898.65 m’ - 449 hrs
6. Aeration tank- 20x10x4.7= 940 m> 24-28 hrs 47 hrs
7. Secondary Clarifier-7.0m dia. x 4.5m ht =160 m® 7-8 hrs 18 hrs
8. Sand/multi grade filter, 2 m dia. x 2.25 m ht- 20-25 minutes 29 minutes
1=7.0m?
1.5m diax1.5m ht-2=2.65 m®
9. Activated carbon filter, 2m dia. x 2.5 m ht- 1=7.0 20-25 minutes 29 minutes
3
m
1.5m diax1.5m ht-2=2.65 m?
10. Sludge drying bed, 0.03 m? per ton of | 0.03 m® per ton
cane of cane
23 | Any further treatment after ETP No
24 | Brief processing details (flow chart) Attached as Annexure VII
30 | Number of Piezometric wells available in the unit premises: 01 nos. (Lat: 28.827067,
Long: 77.569996, Level Reading- 12.23 meter
33. [ Storage of treated Effluent
a. No. & size of lagoons No. of Lagoon=01
Size=3840 m®
b. Retention time 8.5 days holding capacity
c. Lagoon type- permeable/impermeable Impermeable
34. | Sludge Handling Process (Yes/No), gives details.
a. Sludge Digestion Method No
b. Sludge Drying Process Drying beds (02 nos. with capacity
of 136.64 m?)
¢. Final Disposal of Sludge Provided to local Farmers
d. Whether mechanical sludge handling system installed (yes/ | No

No)
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3s.

Any Hazardous Substances (Yes/No), if yes, give
details. (Quantity & way of Disposal)

Yes, , Oil & Grease collected in
plastic drums which was mixed
with bagasse, used as fuel for the
boiler

36. | Manpower employed for ETP operation & Environment Manager- 01
maintenance. Lab Chemist- 02
Operator- 02
Helper- 03
37. | Details of irrigation system & treated effluent used quantity
1. Own land area for irrigation Not available, only
Horticulture/Gardening is in
practice
2. Farmer land area and their agreement Not Applicable
3. Flow meter to measure amount of water used for Could not be measured as no
irrigation. separate flow meter installed at
lagoon.
38. | Cleaning mechanism at Mills and factory floor Manually
39. | Color coding of pipelines for water distribution Yes
network
40. | Mode of disposal (route to reach Ganga) Treated effluent is being reused in
mill process and used for
horticulture, spray in dust
suppression in sugar mill area.
41. | Details of Air Pollution Control System
Emission control system or Air Pollution Control Yes
Device (APCD) installed
Name of installed Emission control system/APCD Wet scrubber
Stack height Stack-1= 30 meter,
Stack-2= 40 meter
Stack monitored Yes
SPM level mg/Nm? Stack No.-01: 87.28 mg/Nm?
Stack No.-02: 133.15 mg/Nm?
.On-line emission (stack) monitoring system installed Yes
42 | Ash Details:

Quantity of ash generated, MT/day

Wet ash, 102.42 Ton/day (as per
data provided by the unit from
12.11.2021 to 29.03.2022

Method of disposal of Ash

Provided to local contractors
through trolly

10
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2.3 OBSERVATIONS

1.

The unit was established in 1933 and engaged in production of sugar by Double
Sulphitation process with consented capacity of 5000 TCD using sugarcane. At the time
of inspection, unit was found operational.

The unit has two power turbines (3 MW each) to meet the requirement of energy for
operating sugar unit only. No surplus power produced & exported.

. The unit has started its crushing season 2021-22 on 7™ November, 2021 and as per Daily

Manufacturing Reports (DMRs) provided by the unit, the average cane crushing from
07.11.2021 up to 29.03.2022 was found to be 4542.80 TCD.

Unit is having valid Consent to Operate under section 21/22 of the Air (Prevention &
Control of Pollution) Act, 1981 (as amended) and under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 (as amended), with validity up to
31.12.2023. The unit is also having valid Authorization issued under the provisions of
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 2016
for storage and disposal of hazardous wastes valid up to 26.04.2025.

. As per ETP Performance Assessment Report prepared by Vasantdada Sugar Institute,

Pune, the treatment capacity of ETP is 1000 KLD (Annexure-XIV). As per consent
issued by UPPCB, the unit has permission to discharge 450 KLD of treated effluent.

The ETP comprises of Screen— Qil & Grease trap— Equalization tank— Primary
clarifier— Anaerobic tank— Aeration tank— Secondary clarifier— Chlorination pit—
Sand filter— Activated Carbon Filter— Lagoon.

. As informed by the unit representative, for crushing season 2021-22, ETP was started on

27.09.2021 for stabilization purpose in compliance to notified standards in MoEF&CC
Notification G.S.R. 35(E) dated 14th January, 2016.

The unit has installed flow-meters at the inlet and outlet channel of ETP. .

Joint team has observed that flow meters were not installed to measure various water
consumptions and water recycling locations as mill bearing cooling water, mill roller
bearing cooling, cooling tower. make-up water intake, air compressor cooling water,
vacuum pump cooling water, sulphur burner codling water, B and C massecuite cooling, -
final molasses cooling, hot water consumption at rotary vacuum, milk of lime

preparation, hot water consumption at a centrifugal machine and cooling tower blow
down.

10. The unit has not provided separate treatment facility to treat effluent from spray pond

11.

12.

overflow, however anaerobic treatment was installed after primary clarifier in ETP
section to cope up with the sulphate content as per recommendation of VSI, Pune.

The unit has two underground reservoirs (UGRs) for hot water and cold water
recirculation having capacities 76.93 m> and 740 m°.

The unit has impermeable lagoon having capacity of 3840 m’ to store treated effluent
only for 8.5 days as per data provided by the unit. Treated effluent was recycled to
process in sugar mill and partially was stored in lagoon, which was used to pump for road
spray, dust suppression and horticulture purpose. However, flow meter was not installed
at the utilization'point, hence, treated effluent used for horticulture purpose could not be

verified.
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13.

14.
15.

16,

17.

18.

The unit has setup environmental laboratory for analysis of daily parameters (pH, BOD,
COD, TSS). The unit has also established Environmental Management Cell (EMC) to
effectively monitor the environmental compliance (Annexure-XIII).

The unit has provided separate energy meter for ETP operation.

The unit has generated average 188.2 ton of press mud every day (4% of cane crushed),
which is provided to local farmers as organic manure: The logbook for the same is being
maintained.

Boiler ash was provided to local contractors and unit has maintained ash generation
record, which was average 1024.22 Quintal per day or 102.42 Ton per day as per ash
generation data provided by the unit from 12.11.2021 to 29.03.2022 (Annexure IX),
however the data for boiler ash disposal was not maintained by the unit.

As per log book of ETP sludge, about 300 quintals of sludge was generated during
19.12.2021 to 12.03.2022 and same was provided to farmers to use as a manure.

Joint team observed that the unit has 04 nos. of low pressure boilers with following
details:

Table-01. Details of low pressure boilers

S. | Air Pollution | . Type of | Stack. .
No. | Source Capacity | Pressure fuel No. Stack Height

Boiler-IIL & 71 Stack Combined 30 meter stack
1. v 35 TPH ke/cm2 Bagasse No.-1 height from ground level

N " | with venture scrubber

. 21 . .

2. | Boiler-1 35 TPH ke/om? Bagasse Stack Cqmblned 40 meter stack
29 No.-2 height from ground level

3. | Boiler-II 25 TPH kgom? Bagasse ) with venture scrubber

19,

20.

21.

Unit has provided wet scrubbing system as Air Pollution Control Devices (APCD) with
both of the stacks attached to boiler, having stack helght 40 meters and 30 meters from
ground level.

During visit wet scrubber were found operational. On—hne Emission Monitoring System
was found installed in stacks and connected to CPCB/SPCB server.

During joint inspection stack monitoring was carried out by Regional Office, Ghaziabad
Uttar Pradesh Pollution Control Board. Monitoring result of stack is as below:

Table- 02 Analysis result of stack emission for Suspended Particulate Matter (SPM)

Stack Attached MOEF&CC Notification
S. No. Sl?:k Height | Boiler with f;gﬁf;?; | Result | G.S.R. (E) dated 14th
' : Capacity January, 2016
1 Stack 30 35.0 TPHXO02 8728
" | No.-01 | meter nos. . Particulate '
Stack 40 25.0TPH and Matter 150.0
2. No.-02 meter 35.0 TPH (SPM) 133.15
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22. Monitoring result of stack no. 01 & 02 for Particulate Matter shows value of 87.28
mg/Nm® and 133.15 mg/Nm® respectively against norms of 150.0 mg/Nm?, which is
complying as per the notified standard mentioned in MoEF&CC Notification G.S.R. (E)
dated 14th January, 2016.

23. During visit, the team did experience the presence of bagasse particles in the ambient air
due to wind. '

24. Joint team has collected samples from inlet, outlet & various units of Effluent Treatment

Plant (ETP) and treated e

below.

Table-3. Analysis results of sample collected from various locations of ETP and lagoon

ffluent storage lagoon. The analysis result is placed in Table-03

Sample location

Color
(Hazen)

‘Effluent
flow rate
(m/hr.)

Sulphur/
Sulphate
(mg/L)

pH

CoD -
(mg/L)

BOD
(mg/L)

TSS
(mg/L)

TDS
(mg/L)

0&G
(mg/L)

MLSS/MLVSS
(mg/L)

Effluent from
Mill house
before ETP
inlet

163

1001

4.8

6416

4102

663

6008

08

Spray Pond
Overflow

165

1028

6.9

1701

612

1322

5840

Equalization:
Tank

125

843

10.1

4944

3044

775

6896

Primary
Clarifier

52

969

6.7

2520

1329

1140

5720

Ae'ration Tank

2331/1103

Secondary
Clarifier

35

29

7.5

63

10

BDL

1280

ETP Qutlet

| After

Chlorination

10

23.1

228

1.7

28

05

BDL

736

BDL

Treated -
effluent
storage lagoon

48

319

7.8

55

12

20

904

Standards for
land disposal
as per
MOoEF&CC
Notification
G.S.R: (E)
dated 14th
January, 2016.

5.5
to
8.5

100

100

2100

10

.
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25. Both streams of effluent from mill house and spray pond overflow meet in the ETP leads
to Equalization Tank having characteristics as pH-10.1, COD-4944 mg/l, BOD-
3044mg/1, TSS-775 mg/l, TDS-6896 mg/l, and Sulphate-843mg/l.

26. Analysis results of Secondary Clarifier showing reduction of ~95% in BOD, ~98% in
COD, ~65% in Sulphate and ~81% in TDS just after the treatment through Equalization
Tank, Primary Clarifier and Anaerobic Digester followed by Aeration Tank. MLSS of
aeration tank was found to be 2331 mg/l against the desired value of 2500 mg/l to 3000
mg/l.

27. 81% reduction in TDS from Equalization Tank to secondary clarifier observed without
TDS reduction unit in the ETP, which indicate possibility of dilution in clarifier with
fresh water.

28. The analysis of sample collected from aeration tank for MLSS/MLVSS were measured as
2331 and 1103 respectively with MLVSS/MLSS ratio of 0.47 against the desired ratio of
0.70 to 0.80.

29. The analysis results of samples collected from ETP outlet w.r.t. pH-7.7 against 5.5 to 8.5,
BOD-05 mg/1 against 100 mg/l, TSS-BDL against 100 mg/l, Oil & Grease-BDL against
10 mg/l, which are complying as per the notified standard mentioned in MoEF&CC
Notification G.S.R. (E) dated 14th January, 2016.

30. The analysis result of sample collected from final treated effluent storage lagoon shows
pH- 7.8 (norms: 5.5 to 8.5), COD-55 mg/l (against 250 mg/1), BOD-12 mg/l (against 100
mg/l), TSS-20 mg/l (against 100 mg/1) and TDS- 904 mg/1 (against 2100 mg/1) which are
complying with notified standards. :

31. The unit has installed Online Continuous Effluent Monitoring System (OCEMS) (Fig-19
& Fig-20) to monitor treated effluent discharge. OCEMS reading were observed w.r.t. pH
7.84, COD-84.2 mg/l, TSS-10.4mg/l, BOD-14.1 mg/l during inspection which comiplying
with the notified standards.

32. The unit has one piezometer well in the unit premlses (Lat: 28.827067, Long: 77.569996,
water level reading- 12.23 meter).

33. The unit has 02 bore-wells to meet the daily requirement of fresh water for sugar mill.
Flow-meters were found installed at both the bore-wells. As per logbook records from-
07.11.2021 to 29.03.2022 the average fresh water extraction/consumption from bore-well
is 133.05 KLD, which is 29.29 L/T of cane crushed.

34.The unit is complying w.r.t. specific effluent discharge norms as the treated effluent at
ETP outlet is 100.04 liter per ton of cane crushed against the specific effluent discharge
norms of 200 liters per ton of cane crush.

Table-04. Month-wise details of qilantity of fresh water withdrawal from bore-well I
& I from 07.11.2021 to 29.03.2022

S. No. Months Bore-well No. I (KL) ‘Bore-well No. II (KL)
1 Nov-21 4336 2552
2 Dec-21 ' 2745 22
3 Jan-22 : 2592 - 0
4 Feb-22 3000 0
5 Mar-22 3779 0
Total withdrawal= 16452 KL 2574 KL
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23. The analysis results of sample collected from emission of stack no. 01 & 02 for SPM has
found 87.28 mg/Nm’® and 133.15 mg/Nm? respectively against 150.0 mg/Nm? which are
complying as per the notified standard mentioned in MoEF&CC Notification G.S.R. (E)
dated 14th January, 2016.

24. Joint team has collected samples from inlet, outlet & various units of Effluent Treatment
Plant (ETP) and treated effluent storage lagoon. The analysis result is placed in Table-03

below.

Table-3. Analysis results of sample collected from various locations of ETP and lagoon

Sample location

Color
(Hazen)

Effluent
flow rate
(m%hr.)

Sulphuy/
Sulphate

(mg/L)

pH

COD

(mg/L)

BOD
(mg/L)

TSS
(mg/L)

TDS
(mg/L)

0&G
(mg/L)

MLSS/MLVSS

(mg/L)

Effluent from
Mill house
before ETP
inlet

163

1001

4.8

6416

4102

663

6008

08

Spray Pond
Overflow

165

1028

6.9

1701

612

1322

5840

Equalization
Tank

125

843

10.1

4944

3044

775

6896

Primary
Clarifier

52

969

6.7

2520

1329

1140

5720

Aeration Tank

2331/1103

Secondary
Clarifier

35

291

7.5

63

10

BDL

1280

ETP Outlet
After
Chlorination

10

23.1

228

7.7

28

05

BDL

736

BDL

Treated
effluent
storage lagoon

48

319

7.8

55

12

20

904

Standards for
land disposal as
petr MoEF&CC
Notification
G.SR. (E)
dated 14th
January, 2016.

5.5
to
8.5

100

100

2100

10

7

13




25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

Both streams of effluent from mill house and spray pond overflow meet in the ETP leads
to Equalization Tank having characteristics as pH-10.1, COD-4944 mg/l, BOD-
3044mg/1, TSS-775 mg/1, TDS-6896 mg/l, and Sulphate-843mg/l.

Analysis results of Secondary Clarifier showing reduction of ~95% in BOD, ~98% in
COD, ~65% in Sulphate and ~81% in TDS just after the treatment through Equalization
Tank, Primary Clarifier and Anaerobic Digester followed by Aeration Tank. MLSS of
aeration tank was found to be 2331 mg/] against the desired value of 2500 mg/l to 3000
mg/l.

81% reduction in TDS from Equalization Tank to secondary clarifier observed without
TDS reduction unit in the ETP, which indicate possibility of dilution in clarifier with
fresh water.

The analysis of sample collected from aeration tank for MLSS/MLVSS were measured as
2331 and 1103 respectively with MLVSS/MLSS ratio of 0.47 against the desired ratio of
0.70 to 0.80.

The analysis result of sample collected from final treated effluent storage lagoon shows
pH- 7.8 (norms: 5.5 to 8.5), COD-55 mg/] (against 250 mg/1), BOD-12 mg/1 (against 100
mg/l), TSS-20 mg/l (against 100 mg/l) and TDS-904 mg/I (against 2100 mg/1) which are
complying with notified standards.

The analysis results of samples collected from ETP outlet w.r.t. pH-7.7 against 5.5to 8.5,
BOD-05 mg/l against 100 mg/l, TSS-BDL against 100 mg/l, Oil & Grease-BDL against
10 mg/l, which are complying as per the notified standard mentioned in MoEF&CC
Notification G.S.R. (E) dated 14th January, 2016.

The unit has installed Online Continuous Effluent Monitoring System (OCEMS) (Fig-19
& Fig-20) to monitor tréated cffluent discharge. OCEMS reading were observed w.r.t. pH
7.84, COD-84.2 mg/l, TSS-10.4mg/1, BOD-14.1 mg/]l during inspection which complying
with the notified standards.

The unit has one piezometer well in the unit premises (Lat: 28.827067, Long: 77.569996,
water level reading- 12.23 meter).

The unit has 02 bore-wells to meet the daily requirement of fresh water for sugar mill.
Flow-meters were found installed at both the bore-wells. As per logbook records from
07.11.2021 to 29.03.2022 the average fresh water extraction/consumption from bore-well
is 133.05 KLD, which is 29.29 L/T of cane crushed.

The unit is complying w.r.t. specific effluent discharge norms as the treated effluent at
ETP outlet is 100.04 liter per ton of cane crushed against the specific effluent discharge
norms of 200 liters per ton of cane crush.

Table-04. Month-wise details of quantity of fresh water withdrawal from bore-well I
& II from 07.11.2021 to 29.03.2022

S. No. Months Bore-well No. I (KL) Bore-well No. IT (KL)
1 Nov-21 4336 2552
2 Dec-21 2745 22
3 Jan-22 2592 0
4 Feb-22 3000 0
5 Mar-22 3779 0
Total withdrawal= 16452 KL 2574 KL

) 14 _ /Ul/\/
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Avg. withdrawal)=

115.05 KLD

18.00 KLD

Total average withdrawal=

133.05 KLD

35. The unit does not have valid permission from CGWA/UPGWD for abstraction of ground
water, however, the unit has applied for No Objection Certificate from UPGWD for
ground water abstraction from two bore-wells (bore-well- I & IT) on 26.11.2021 seeking
permission to abstract total 560 m*/day of groundwater from each bore-well.

36. Joint team has collected ground water samples for physico-chemical analysis from bore-
well-I located near sugarcane loading area and handpump located near bio-compost yard
of distillery section. The analysis results of the ground water samples are placed in Table-
5 below:

Table-5. Groundwater Analysis Report- Quality of Groundwater is compared with Bureau of
Indian Standard (BIS) DRINKING WATER — SPECIFICATION (Second Revision) IS 10500:

2012.
Ground water (Acceptable limit) (Permissible limit in the
from Bore- Ground Drinking water absence of alternate source)
Sampling well near water from standards (BIS) Drinking water standards
Point sugarcane Handpump | DRINKING WATER (BIS) DRINKING WATER
loading area near bio- — SPECIFICATION — SPECIFICATION
industry compost yard | (Second Revision) IS | (Second Revision) IS 10500:
10500: 2012 2012
Depth 100 ft 80 ft - —
Color
(Hazen) BDL BDL 5 15
pH 7.4 7.2 6.5-8.5 6.5-8.5
Conductivity 1031 1379 . .
(us/cm)
TDS (mg/1) 646 814 500 2000
COD (mg/1) 03 04 — —
Total
Hardness 648 416 200 600
(mg/l)
Total
Alkalinity 469 420 200 600
(mg/1)
SO4 (mg/1) 100 93 200 400
NO;™ (mg/1) 6.4 4.0 45 NR*
Chloride 40 176 250 1000
(mg/l)
Cd (mg/1) BDL BDL 0.003 -
Co (mg/l) BDL BDL - -
Cr (mg/1) BDL BDL 0.05 NR*
Cu (mg/) 0.08 BDL 0.05 1.5
Fe (mg/1) 2.69 0.07 0.3 NR*

7
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Mn (mg/l) | 0.05 BDL 0.1 0.3
Ni(mg/1) BDL BDL 0.02 NR*
;_ Zn (mg/1) 2.09 BDL ) 5 15

| NR*=No Relaxation

1. The analysis results of Groundwater samples collected from bore-well-I and handpump
located near bio-compost yard of distillery section show COD-03 mg/l and 04 mg/l
respectively, which indicates ground water contamination. The value of total hardness in
bore-well-I was also on higher side (648 mg/1).

2. Joint team also collected samples at upstream and downstream locations from domestic
drain flowing along the boundary wall of the unit for physic-chemical analysis. Analysis
results of the sample are placed in Table-6 below.

Table-06. Analysis results of drain samples at upstream and downstream locations

Sampling Coordinates Parameters (all values illll'leitu;z nll)%% except Color in hazen—‘
location 7t e T Tongitude | Color | pH | COD | BOD | TSS | TDS | SO:
Drain at
upstream 28'852582 775661090 | 13 | 68 | 66 | 22 s6 | 636 | 118
| location
Drain at
downstrea | 2582833 | 77568878 | 200 | 68 | 8168 | 1592 | 10719 | 844 | 108
| m location

3. The above analysis results of the drain samples collected from upstream and downstream
locations depict the following:

o The analysis result of sample collected from domestic drain flowing along the
boundary wall of sugar unit at upstream location shows pH- 6.8, COD-66 mg/l,
BOD-22 mg/l, TSS-56 mg/l and TDS-636 mg/l, which indicate the presence of
domestic sewage characteristics.

e Deteriorated condition of drain was observed at downstream location and analysis
result of sample collected from downstream location shows high color-209 hazen
unit, COD-8168 mg/l, BOD-1592 mg/l and TSS-10719 mg/l, which indicate the
possibility of effluent mixing with sewage in drain however, no bypass of industrial
effluent (sugar/distillery) was observed from the boundary wall into the drain during
inspection.

3.0 DISTILLERY UNIT

3.1 OBSERVATIONS ON MOLASSES BASED DISTILLERY

1. The unit has a molasses based distillery unit of 30 KLD capacity. On the day of inspection,
the distillery unit was found non-operational. As informed by the unit representative, the unit

is non-operational since 06.05.2021 due to general maintenance. (Annexure-X)
2. For treatment of spentwash the unit has facility to achieve ZLD with following systems;

iff?ff// M * @9‘?5 ‘ /u/\/



Bio-digester> MEE> Bio-composting

The unit has submitted a statement to U.P. Excise Department wherein the unit has informed
Excise Department about the non- operation of the distillery plant from 06.05 .2021.
(Annexure-XI) .

The unit representative informed that they are under the planning of switching the process
from molasses based distillery to grain based distillery. ‘

The unit is having Valid Air and Water Consent. The consent is valid for the period from

101.01.2022 to 31.12.2022. (Annexure-XII)

The unit has 5.7 acres (uncovered) of Bio-compost yard. No bio-composting activity was
observed. The unit representative informed that bio-composting cycle was completed in Feb,
2022 and after that the unit has not carried out any bio-composting. The compost yard was
found properly lined. No bio-compost was found stored in the compost yard. The unit has
submitted the details of bio-compost sold for the month from 5.06.2021 to 1.03.2022
Total No. of Lagoons in Distillery unit; 02

> Lagoon 1 = capacity 2900m’ for storage of Bio-methanated spent wash (BMSW).

» Lagoon 2 =200 KL for storage of Conc. Spent wash
During the inspection, the lagoon of 200 KL capacity was found empty and another lagoon of
capacity 2900m’ was found % filled with spent wash (approx.700 m?).
A tank of 50 KL capacity near the bio-digester unit was found filled with approx. 8-10 KL
of spent wash. As informed by the unit representative, the unit will use this spent wash for
culture development.
Sample was collected from this 50 KL tank. Analysis of the samples collected from the tank
shows pH-4.4, COD-127680 mg/l, BOD, 52871 mg/l, TSS-5038, TDS-102220, and
Colour-36180 Hazen. Analysis results indicates that the tank is filled with raw spent wash.

4.0 CONCLUSION

4.1 Sugar Unit

1!

The unit was found operating within consented capacity.

2. The unit has valid Consent to Operate under section 21/22 of the Air (Prevention & Control

~

of Pollution) Act, 1981 and under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 both valid up to 31.12.2023. The unit has Authorization valid up to
26.04.2025.

The unit has applied NOC to Ground Water Department, U.P. on 26.11.2021 for bore-well-I
& 11

- Based on DMRs the average daily cane crushing was found 4542.80 TCD which was under

the consented capacity i.e. 5000 TCD.

The unit has Effluent Treatment Plant (ETP) with treatment capacity of 1000 KLD, however
as per consent to operate unit has permission to discharge 450 KLD of treated effluent.

The unit has not installed flow meters at various hot and cold water recycling locations.

The unit has recycled treated effluent to process in sugar mill.

- The unit is complying w.r.t. specific effluent discharge norms as the treated effluent at ETP

outlet is 100.04 liter per ton of cane crushed against the specific effluent discharge norms of
200 liters per ton of cane crush.

~
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9.

10.

11

12.
13.

14.

15.

16.

17.

Byproducts i.e. boiler ash, dry sludge and press mud are provided to local contractors and
local farmers. _

The unit has environmental laboratory (Fig-32) for analysis of daily parameters (pH, BOD,
COD, TSS). The unit has also established Environmental Management Cell (EMC) to
effectively monitor the environmental compliance.

Stack emission for Particulate Matter (SPM) is complying against the prescribed emission
standard as per MOEF&CC Notification G.S.R. (E) dated 14th January, 2016.

Presence of bagasse particles were experianced in ambient air due to wind.

The . unit has installed Online Continuous Effluent & Emission ‘Monitoring System
(OCEMS), which is connected with CPCB/SPCB server.

81% reduction in TDS from Equalization Tank to secondary clarifier-observed without TDS
reduction unit in the ETP, which indicate possibility of dilution in clarifier with fresh water.
MLSS of aeration tank was found to be 2331 mg/l against the desired value of 2500 mg/l to
3000 mg/l.

Analysis results of Groundwater samples collected from bore-well-1, located near sugarcane
area and handpump located near biocompost yard in distillery section has shown COD
contamination i.e. 03 mg/l and 04 mg/l respectively. Groundwater sample collected from
bore-well-I also shown Total Hardness-648 mg/l against 600 mg/l which is exceeding the
permissible limit of Drinking Water Standards (BIS) IS 10500:2012.

Deteriorated condition of drain was observed at downstream location and analysis result of
sample collected from downstream location shows high Color-209 hazen unit, COD-8168
mg/l, BOD-1592 mg/l and TSS-10719 mg/l, which indicate the possibility of effluent mixing
with sewage in drain however, no bypass of industrial® effluent (sugar/distillery) was
observed from the boundary wall into the drain during inspection. :

4.2 Distillery Unit

1. The distillery unit was found non-operational during the visit. Bio-compost yard was
found clean and no cycle of bio-composting was observed.

5.0 RECOMMENDATIONS OF THE COMMITTEE

5.1 Sugar Unit

1. 1t is recommended that the unit shall install flow meters at various water recycling
locations to measure water consumptions as specified in sugar charter.

2. The unit shall install flow meter at the outlet of treated water storage lagoon to quantify

the treated water consumption in horticulture and maintain record of the same.

The unit shall maintain the desired MLVSS/MLSS ratio of 0.70 to 0.80 in aeration tank.

4. The unit shall ensure proper operation & maintenance of ETP and also ensure proper
stabilization of ETP.

5. The contamination in Ground Water has been observed, hence it is recommended that
Uttar Pradesh Ground Water Department may be asked to look into the matter, and
arrangement for deep bore-well for drinking water shall be made.

7 . > —52
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6. The unit shall ensure consistent compliance of the notified standards in MoEF&CC
Notification G.S.R. 35(E) dated 14th January, 2016.

7. The unit shall ensure the absolute treatment of sugar effluent and its reuse in process
without any failure and also ensure that no untreated/partially treated effluent shall be
discharged outside the premises.

5.2 Distillery Unit

1. The unit shall concentrate all its raw spent wash stored in tank of 50 KL and Bio-
methanated spent wash (BMSW) stored in lagoon of capacity 2900m? through MEE to
achieve 30% solid concentration and the concentrated spent wash shall be used for bio-
composting

2. Since the unit is under the process of switching its molasses based distillery to grain
based distillery now therefore, the unit shall dismantle/level/fill the lagoon of capacity
2900m? after utilization of accumulated spent wash in bio-composting.

3. The unit shall commence its grain based distillery only after obtaining valid consent from
UPPCB.

19



6.0 PHOTOGRAPHS-

6.1 Sugar Unit:

Fig.03 Furnace for O&G mixed bagasse
incineration
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Fig.05 Boiler ash collection site

Fig.06 Display of flow diagramme at ETP
site
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Fig.09 Equalization tank facilitated with
lime addition

Fig.11 Anaerobic tank

Fig.12 Aeration tank

21




Fig.17 Chlorine contact pit Fig.18 Final outlet for treated effluent with
OCEMS sensor
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Fig.21 Sludge drying bed

Fig.22 Equipment in environmental
laboratory

Fig.23 Separate energy meter for ETP

Fig.24 Piezometer

>
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Fig.26 Excess condensate to cooling tower
flow meter

Fig.27 Flow meter display for bore-well-1
located near sugarcane yard (Coordinate:
Lat-28.829866, Long

Fig.28 Flow meter display for bere-well-I1
(Coordinate: Lat-28.829866, Long-

Fig.29 Imbibition water flow meter

Fig.30 Flow meter reading at ETP outlet

Y
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Fig.31 Flow meter at hot water pan

6.2 Distillery Unit

Fig.33 Bio-compost area

Fig.34 Distillery Lagoon of capacity 2900m3

Gz
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7.0 INSPECTION TEAM

Name of the Designation Signature

inspecting officers

Dr. R. K. Singh Scientist-D, Central Pollution T
Control Board, Delhi Q’%

Shri Saurabh Singh Naib Tehsildar, Tehsil-

Modinagar, Dist.- Ghaziabad

Shri B. K. Singh

Assistant Environment
Engineer, Regional Office,
Ghaziabad, Uttar  Pradesh
Pollution Control Board

Shri Subhash Chandra

Scientific Assistant, Regional
Office, Ghaziabad, Uttar
Pradesh Pollution Control Board
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R | Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.appeb.com

;uv;v; UTTAR PRADESH POLLUTION CONTROL BOARD
B | /.3

'CONSENT ORDER

Ref No. -

| Dated : 10/12/2021
137967/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

To,
Shri DS REDDY

M/s MODI SUGAR MILLS A UNIT OF MODI INDUSTRIES LTD

MODI SUGAR MILLS A UNIT OFMOD] INDUSTRIES LTD, MODINAGAR,
GHAZIABAD,GHAZIABAD,201204

» GHAZIABAD

Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MODI SUGAR MILLS A UNIT OF MODI INDUSTRIES LTD

Reference Application No. 13589339 Dated : 10/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
MODI SUGAR MILLS A UNIT OF MODI INDUSTRIES LTD. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

VIVEK sz
ROY it

For and on behalf of U.P. Poliution Control Board

CEO
C-1.
Enclosed : As above
(condition of consent):
. VIVEKprunres
Copy to:  Regional Officer, U.P. Pollution Control Board, Ghaziabad.

ROY ‘s

CEO
C"l .
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3b).

3(c).

10.

11.

U.P. Pollution Contrel Board

Dated : 10/12/2021
CONDITIONS OF CON SENT

This consent is valid for the approved production capacity of cane crushing cane crushing 5000 TCD

producing Sugar crystal- 450 MT/day and by product Molasses ~225 MT/day, Bagasse-1500 MT: /day
and Pressmud-180 MT/day .

This consent is valid only for products and quantity mentioned above, Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

i Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source _ N
1 35 TPH and Bagasse 2 Particulate | Combined 40
25 TPH Boiler Matter mt. stack
height from
the G.L with
venturi
- scrubber |
2 2X 35 TPH Bagasse 1 Particulate | Combined 40
Boiler Matter mt. stack
height from
the G.L with
venturi
scrubber |
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 2 Particulate Matter | As per EP Act 1986
2 1 Particulate Matter | As per EP Act 1986

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Contro] Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .



12.

13.

14.

15.

16.

17.

18.

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fue! in the factory is restricted in compliance of the Hon'ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1- The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Dethi vide Notification no. GSR 35(E) dated 14/01/2016. .

2- The unit shall submit the point wise compliance report of the previous CTO issued by the Board
within a month failing which consent would be deemed void.

3- The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
{Protection) Act 1986.

4- The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply
with the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Plastic Waste Management Rules, 2016 as amended.

5- The industry shall only use PNG as fuel once PNG pipeline is available in that industrial area.

6- In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a2 month failing which consent would be deemed void.

7-The unit shall obtain No Objection Certificate (NOC) from the CGWA or the competent authority
for alf()sgraction of groundwater within six months failing which this CTO shall stand automatically
revoked.

8- Unit shall deposit the Environmental Compensation of Rs. 2,00,000/- (Rs. Two Lakh only) in
Board account within one month, which is imposed through Board letter No. H 63121/C-1/G-
91/8how Cause Notice/2021 dated 06.07.2021

9- The unit shall submit the copy of Certificate of Registration in compliance of the section no. 11 of
The Uttar Pradesh Ground Water (Management and Regulation) Act, 2019 (U.P. Act No-13 of 2019)
for existing users of ground water in notified areas within six months failing which this CTO shall
stand automatically revoked -

VIVE 2225,

Issued with the permission of competent authority . K e

pirahb o

ROY s
For and on behalf of U.P. Pollution Control Board .

CEO
C-1.



Abtelude- 1

;;Mﬁ“ UTTAR PRADESH POLLUTION CONTROL BOARD
*«g’hrg«\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com

CONSENT ORDER o

Ref No. - Dated : 20/12/2021

138061/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat

er/GHAZIABAD/2021

To,

Shri DS REDDY

M/s MODI SUGAR MILLS A UNIT OF MODI INDUSTRIES LTD

MODI SUGAR MILLS A UNIT OFMODI INDUSTRIES LTD, MODINAGAR,
GHAZIABAD,GHAZIABAD,201204

GHAZIABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as-amended) for discharge of effluent to M/s. MODI SUGAR MILLS A UNIT OF MODI
INDUSTRIES LTD

Reference Application No :13604475 Dated :20/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MODI SUGAR MILLS A
UNIT OF MODI INDUSTRIES LTD is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for itrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
VIVEKZwze
ROY it

For and on behalf of U.P. Pollution Control Board

CEO
C-1.

Enclosed : As above
(condition of consent):

Drgitaty
VIVEK e

Copy to:  Regional Officer, U.P. Pollution Control Board, Ghaziabad. ROY :’E;,.,"’

CEO
C-1.



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MODI SUGAR MILLS A UNIT OF MODI INDUSTRIES LTD

vide

Consent Order No. 13604475/ Water Dated : 20/12/2021

4(2)

4(b)

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing 5000 TCD producing
Sugar crystal- 450 MT/day and by product Molasses -225 MT/day, Bagasse-1500 MT/day and
Pressmud-180 MT/day .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily | Treatment facility and
discharge,K1./day discharge point

1 Domestic 40 KLD Septic Tank

Industrial 450 KLD (Entire ETP
treated water will be
used in venture
scrubber, spray pond,
cooling and for
irrigation purposes)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .
The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.
Domestic Effulant

0 Parameter Standard

BOD As per EP Act 1986

COoD As per EP Act 1986

Oil & Grease As per EP Act 1986
Total Suspended Solids As per EP Act 1986
Quantity of Discharge 40KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.

S

(R AN P




4c)

10.
L1

12.

13.

14.

15.

I6.

17.

18.

19.

20

o ___Industrial Effulant

—— S.No ] o P’aram_et_m:_*__l_ﬁj_—_. __v— _é_t;md_ag: —‘_
. | —Total Suspended Solids | As per EP Act 1986
2 . BOD _AsperEP Act 1986
3 | COoD | AsperEP Act 1986 ]
| 4 o Oil & Grease As per EP Act 1986
5 Quantity of Discharge 450 KLD (Entire treated
water will be used in venture
scrubber, spray pond, cooling
o and for irrigation purposes) |
Loading Rates for different soil textures,
S.No J Soil Texture ] Loading rate in m3/Ha/Day

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986. ~

The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

The impact of treated effluent application on land is to be included further in E.LA. studies,

involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt—Guid!eﬁ] 60218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.



Specific Conditions:

1. The industry should ensure the operation of the ETP in such a manner that it confirm the standards
lay down under the notification issued by MOEF&CC vide its GO no GSR 35 (E) dated 14/01/2016.
2. The industry shall mamntain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant and the E.T.P. unit operation line up
Strengthening is to be maintained,

3. The total treated industrial effluent (450 KLD) will be used in venturi scrubber, spray pond,
cooling and for irrigation purposes and no industrial effluent will be discharge in to any surface body
source.

4. E.LA. studies shall include comprehensive study of water & waste water balance in Addition to
the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

5. The newly provided treated effluent storage tank with 15 days holding capacity shall be connected
to E.T.P. unit operations & integrated with tertiary treatment stage.

6. The li)ndustry shall ensure deployment of qualified to step up self monitoring mechanism on 24 x7
Hours basis.

7. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2019 and the audited balance sheet for the current year and the details
of fees deposited within a month failing which consent would be deemed void.

8. The industry shall deploy self monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.

9. The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

10. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic waste
generated within a month failing which consent would be deemed void,

11. This consent is valid enly for products and quantity mentioned above.The Industry shall obtain
prior approval before making any modification in product/process/fuel/ plant machinery failing
which consent would be deemed void.

12. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

13. The unit shall obtain No Objection Certificate (NOC) from the CGWA or the competent
authority for abstraction of groundwater within six months failing which this CTO shall stand
automatically revoked.

14. Unit shall deposit the Environmental Compensation of Rs. 2,00,000/- (Rs. Two Lakh only) in
Board account within one month, which is imposed through Board letter No. H 63121/C-1/G-
91/8how Cause Notice/2021 dated 06.07.2021

15. The unit shall submit the copy of Certificate of Registration in compliance of the section no. 11
of The Uttar Pradesh Ground Water (Management and Regulation) Act, 2019 (U.P. Act No-13 of
2019) for existing users of ground water in notified areas within six months failing which this CTO
shall stand automatically revoked.

Issued with the permission of competent authority . VEVEK%%%

ROY i
For and on behalf of U.P. Pollution Control Board .

CEO
C'l .
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 10978/UPPCB/Ghaziahad(UPPCBROYHWM/GHAZIABAD/2019 Dated:
27/04/2020

To,

M/s MODI SUGAR MILLS UNIT OF MODI INDUSTRIES LTD
Modinagar, GHAZIABAD,

Tehsil :Bhojpur

District :GHAZIABAD

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 :

8 No.

Number of authorization and date of issue 10978 and 27/04/2020 .
Reference of application (No. and date) 7100366 and 18/12/2019 .

Mr SURENDRA KUMAR SHARMA of M/s MOD] SUGAR MILLS UNIT OF MODi
INDUSTRIES LTD is hereby granted an authorization based on the enclosed signed
inspection report for generation, collection, utilization, storage and disposal or any other use
of hazardous or other wastes or both on the premises situated at within premises .

Details of Authorisation

Category of Hazardous | Authorised mode of disposal Quantity{ton/annum)
Waste as per the Schedules | or recycling or utilization or
LIT and 11X of these yules co-processing, etc,

Schedule-l, Cat. 212 Spent | Through TSDF 800 KL/Annum !

solvent — _—

1;

2.

Ny =t
The authorization shall be valid for a period of 26/04/2025 from the date of issue of this letier

The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions. if any) .

A General Conditions of Authorization -

I

2.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergeney Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire cte. and their possible impacts and also carry out mock drill in this regard at.
regular interval of time .

‘The person authorised shall comply with the provisions outlined in the Ceniral Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .



present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months,

8. The authorised person shall not reccive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastcs
must be suitably and safely handled.

10. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reusc system must be sent within two months.

11. It is within the powers and functions of the U.P. Pollution Control Board 1o suspend’ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016,

12. The stored waste shall not be taken out of the storage area cxcept with the written permission of
the State Pollution Control Board in this regard.

13. You are dirccted to display online data outside the main {actory gate with rcgards to quantity and
nature of hazardous chcmlca}s bemg handled in the plant mJnIdmg waste water and air cmissions
and solid hazardous waste generated within the factory premiscs. Necessary compliance should be
“sent within fificen days of receipt of this letier.

14. It is the mandatory duty of the authorised person to camply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

15. You are directed to provide the complete ﬁetmls regarding the quantity of hazardous waste stored
in the factory premises within a month.

16 You are directed to provide all hazardous waste generated in the factory to any TSDF operating
it the state for the treatment and dlspesa! and send tbz comphancc report to the U.P. Pollution
"Control Board at the earliest,

17. Status report of hazardous waste stored in premises available storage capacity and future action
planmnnanem safe disposal of hazardous waste shall be submitted within one month. .

18. Ground water monitoring report of premises shall be submited within one month,

19. }ndustry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

( Authorized Signatory )

Digitiity sgnedd by
Ashok Aok Kamy Tiwan

Date 0204503
Kumar Tiwari e ok

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Poliution Control Board, Ghaziabad for information and
necessary action . Ashok Dy

Kumar T
Lrive PR 05

CEO/EE, I/C Circle " »uxws
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Print_PayReceipt

Transaction Details -

Payment Reference No./ Order No. - UP01521112614113430

Status success

Payment From : VISA MASTER CREDIT CARD
Payment Mode : Card

Transaction Amount ; 5000.00

Transaction ID : 1632773880

Transaction Date and Time : 2021-11-26 14:12:07
Entrepreneur ID : UPSWP211450285

UnitID : UPSWP21145028505

hitps wniveshmitta.up.nic.inlpglNM_Reoeipt_CCA.aspx
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Registration Form

GROUND WATER DEPARTMENT

D {Namami Gange & Rural Warer Supply Depattment)
A (Y- A Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (B)
[See rule 14{1))

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF
WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR BULK

USER IN NOTIFIED AND NON-NOTIFIED AREA
UHIOT O & 3Tded

Ta-eor &1

r Management apd

[UIS 10(1) or 11(1) of the Uttar Pragesh Ground Wate
[T W 3T mwgﬁvfﬁﬁumagﬁw,zmmg

Applicant's Details
an%:amﬁaw

Type of Applicant
TGP FTHPR

Application Date

Name of the Applicant
kit

Mobile No.
LICIEG T
Date of Birth

Nationality

Aadhaar Card Number

House No./Flat No./Building No.

THT Hogde Ho/MaT o

CityfTown/Post Office
TRAGEIRE A"

District
Eal

Designation
U

Company Address
o @1 I

Details of Existing Well
e w9 o1 fqavo

District
WG

Behalf of Firm/Company

DS REDDY

7300942144

01/04/1975

Indian

2407-9818-3223

GHAZIABAD

GHAZIABAD

GHAZIABAD

Additional General Manager

MODINAGAR GHAZIABAD
UTTAR PRADESH

Ghagziabad

MODI SUGAR, MODINAGAR,

Application Number

e e

26/1112021

Email 1D,

e IS

Gender
ID as Address Proof

Frary wamo ¥ s

Uploaded Aadhaar Card
ues frar T R 1

Locality/Village
Heeaimig

State
I

Pin Code
Rz

Company Name
it eram
Authorization Letter
Wit o3

Block

Regulation Act, 2019,
10 (HIAT1M (1]

GZBD1121RIND243

disreddy2007 @gmail.com

Male

Aadhaar Card

Download

Uttar Pradesh

201204

MODI SUGAR MILLS
(MOD{ INDUSTRIES
LIMITED)

Download

BHOJPUR

115



1728721, 2:15 PM

Plot No./Khasra No. MODINAGAR GHAZIABAD Municipality/Municipal Corporation Yes
Wie @A W' UTTAR PRADESH TR GRS ATR
Ward No./Holding No. NA Uploaded Land Details Download
91 wenefR e sreis fun ar yfYy 1 o
Uploaded Google / Toposheet Download
Map
Saers & g9 w1 e
e dy
Particulars of The Existing Well
ICECIRE R au%u
Date of Construction/Sinking of  15/01/1980 Type of Well Tube Well/Boring
Well T B USSR
T Ft Fufo fafy
Discharge of Tube Well {cum.thr) 70
T &1 Fde (cum.hr)
Housing Pipe If Any No
R
Strainer Details
TR &1 %a'm
Material of Strainer Number of Strainer{s) 5
R &)yt o ven
S.No.  Strainer Installed at what Depth from Strainer Installed upto what Depth from Length {In Diameter (in
if_m - Ground Level (in Meter) Ground Level {in Meter) meter) millimeter)
Wen W, Yw R fed meed wwnfa W, &R & Rrah mevd oo w2 f R ;
(Hiez #) (e )
1 70.00 76.00 6.00 250.00
2 76.00 82.00 6.00 250.00
3 82.00 88.00 6.00 250.00
4 88.00 94.00 6.00 250.00
5 94,00 100.00 6.00 250.00
Approx, Depth of Well (In meter) Whether There has been Any Adverse No
Fu @t srgwPra wewrd pltex &) Report Regarding Water Quality of the
Well?
T FY F o1 I qoran F ey F o
e frdtd &2
Ground Water Level (In meter) 22,00
Tl Wi (e #)
Details of Existing Pumping Device faemm= 4t gusv &1 gz
Type of Pump to be Used Submersible Pump Capacity {in m%hr} 70.00
ARt 6 W a1 e o yeR Y &RTAT (mPhe)
Horse Power (H.P.) 30.00 Length of Suction Pipe {In meter) 33.00
& uraw (gt R UEy o darg ohier )
Operational Device Electric Motor Date of Energization 15/01/1980
gRTem IuwIe

Registration Form

215



11126/21, 2:15 PM
Detajls of Utilization of Weli
& SYIRT @7 faavoy

Cl
Purpose of the Existing Well Industrial
ferera a1 3R=a?
Apnnual Running Hours 2000.00
aiffe gy (62 B) B
)
Daily Running Hours 8.00 /
&Fre gughn (@2 §)
Please Submit Mode of Industrial waste water is being
Treatment of Waste treated through ETP and recycled
Water/Effluent (For Industries) in the landscaping and floor
HaRTE wO P IR T W washing.
e &)
Upload NOC Download
Whether Rain Water Harvesting  Yes
Structure has been Constructed
within the Premises?
w1 uiveR F auf we weus
wRg= o fFmfr w22

Capacity of Structure, Constructed for Rain Water Harvesting { M%)

aui wa & v 3g P v o e (fo?)

Maximum Allowable Annual Extraction of Ground Water:

Registration Form

Annual Days 250
aiffe gt (= 9)

Whether the Water Supplied in Well Area  No
Through Pipe Water Supply or Not?

a1 & # o At oy wigy eyl

A @ @t 87

Please Mention Whether Obtained NOC Yes
from Uttar Pradesh Pollution Control

Board for Discharge of Effluent/Waste

Water or Not?

FUUT I DY FF T IR W= wgwOr
Frazor € @ e vargrenyy o

WaTE ¥ i waTor oF ure B R

4T § Srar T

Length of Section Pipe (in Meter) 33.00

ORI TSy 91 dard (fiew §)

Any Other Information Which You Would  N/A
Like to Furnish

P G ST S 1Y Y B ared

#

456208.00

140000

Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the details Download
submitted at the time of filling up application for grant of N.O.C. will be done.

10 w&%mﬁﬁmmﬁwmmwmmﬁ#ﬁ%ﬂ%mﬁﬁwwaﬁa@aﬁﬁ?mm
mmﬁﬁwmwwmﬁﬁw%mmmwﬁﬁm&mﬁmmﬁﬂﬁ

frg et

Does industry come under No

MSME 7 .

w1 I MSME & Sfafa amar @

?

NOC fasued By;

SRt weTor v @Ry Pt

Central Ground Water Authority Yes
=l vl erer sfrawor

Certificate Number CGWANOCAND/ORIG2018/3052  Issue Date 03/01}'2018
VIO S8 frfem Ry

Expiry Date 02/01/2020 Upload Certificate Download
sfom ARy THTONY JUEtS Y

Ground Water Department Uttar Pradesh No
e ot R SR wiv W

When N.O.C. is not valid at the date of filling the application

W SFTAFRY S O e R A R F el

5



11:26/21, 2:15 PM
Date of Expiry of N.O.C 02/01/2020
Any clarification Report Download

affidavit on non judicial stamp Download
paper of Rs. 10/- regarding non ‘
availability of water supply from

local government agencies in

cases where ground water

requirement is up to 10 m*day

Ground water quality data of Download
bore well/ tube well/ dug well in

respect of existing industries

from NABL accredited
laboratories/Government

approved laboratories

Impact Assessment report: All Download
projects extracting/proposing to
extract ground water in excess
of 100 m*/day in Notified and
non-notified areas shall have to
mandatorily submit impact
assessment report of existing/
proposed ground water
withdrawal on the ground water
regime and also socio-economic
impacts report prepared by
accredited consultants, Pro-
forma for the report is given in

Annexure-1,

Reason for renewal of N.O.C. For industrial purpose.
.3, & e o owe

Against Case No

Registration Form
Date of filling application for renewal
Reason For Pendency

Certificate regarding non/ partial
availability of fresh water/ treated waste
water supply from the concerned local
government water supply agency in cases
where requirement of ground water is
more than 10m%/day

Proposal for rain water harvesting/

recharge within the premises as per
Mode! Building Bye Laws issued by
Ministry of Housing & Urban Affairs

Affidavit on non judicial stamp paper of
Rs, 10 that no alteration/ modification of
well against the details submitted at the
time of filling up application for grant of
N.O.C. will be done

02/01/2020
Download

Download

Download

Download

45



1126121, 2215 PM Registration Form

Declaration by the Applicant
HAEH g JGHITon

I do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars
is found to be incorfect atany stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .
ﬁmmmgﬁwﬁﬁmﬁmaﬁaw%mmﬁ%uﬁmwsma%aamwwﬁwwmcmmmmwmfm
HAGARRRE IR SrEige/Re fu o) dv @y

| Agree/d WegWd §
Note/die

- Separate application form should be used for registration of each individual well,

» The application form should be completed in all respect before submission. Incompiete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

+ In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

+ In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL. same shall be liable for cancellation.

« Please write 'N.A.' against those items which are not applicable,

» Please attach the following documents along with the application:

» {a) Document showing proof of ownership of land;

» (b) Photocopy of Aadhaar card / voter 1D | ration card | any other proof of identification

» (¢) Map showing location of the proposed well, which have been referred to in item no.2(a), {b)and(c)

+ {(d) Afiidavit referred to in item no. 5.

« (e) Affidavit referred to in item no. 7.

+ (f) Copy of N.O.C. as referred in item no.3.

« Additional Documents to be submitted with the application

= () For Industrial User;

» (a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m%day.

+ (b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground waler is more than 10m3/day.

» {c} Ground water quality data of bore well/ tube wellf dug well in respect of existing industries from NABL accredited laboratories/Government
approved faboratories.

» (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

+ (e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m*day in Over-exploited, Critical and
Semi-critical areas shall have to mandatorily submit impact assessment report of exisling/ proposed ground water withdrawal on the ground water
regime and also socio-economic impacts report prepared by accredited consultants, Pro-forma for the report is given in Anhexure-1.

» (i) For Commercial User:

» {a) In cases where dewatering is involved, submission of impact assessment report prepared by an accredited consultant on the ground water
situation in the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the
ground water regime shall be mandatory. The report should highlight environmental risks and proposed management strategies to overcome any
significant environmental issues such as ground waier level decline, fand subsidence etc.

» (b) An affidavit on non judicial stamp paper of Rs. 10/ regarding nen availability of water from any other source in case waler is required for
construction in safe and semi critical areas.

* (c) Centificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

+ (d) Certificate of non-avaifability of water from local government water supply agency in respect of all categories of assessments units for
commercial use.

+ {e) Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking into account recycling/ reuse of treated water
for flushing etc. {in case of completed infrastructure projects for commercial use).

+ (f) Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use.

+ 7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of
the merit of the case. :

515



11/26/21, 2:.00 PM Print_PayReceipt

Transaction Details :

Payment Reference No./ Order No. UP01521112614085448

Status : success

Payment From : VISA MASTER CREDIT CARD
Payment Mode : Card

Transaction Amount : 5000.00

Transaction ID : 1632772057

Transaction Date and Time : 2021-11-26 14:10:13
Entrepreneur ID : UPSWP211450285

Unit 1D : UPSWP21145028504

om0 . e o i AT e

hnpszllniveshm‘rlra.up.nic.inipglNM_Receipt_CCA.aspx



11426121, 2:12 PM

WELL FOR ANY COMMERCIAL OR IN
USER IN NOTIFIEDaI)_\ND NON

Registration Form

GROUND WATER DEPARTMENT
(Namami Gange & Ruial Warer Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (B)

[See rule 14{1)]
APPLICATION FOR RENEWAL OF NO

LUIURE

DUSTRIAL O

m A

-OBJECTION CERTIFICATE FOR SINKING OF

R INFRASTRUCTURAL OR BULK

-NOTIFIED AREA
OICT]

[UIS 10(1) or 11(1) of the Uttar Prﬁ:’%h Ground Water Management apd Regulation Act, 2019.)

Applicant's Details
an#aﬁrﬂﬁaw

Type of Applicant
FTUPR

Application Date

Name of the Applicant
T A

Mobile No.
e s
Date of Birth

Nationality

Aadhaar Card Number

House No./Flat No./Building No.

RO vorwele Horas wo
City/Town/Post Office
TREEINE siftra

District
W

Designation
g

Company Address
Fft BT v

getaiis of Existing Well
BUBT

District
UG

EGRCUE]

Behalf of Firm/Company

DS REDDY

7300942144

01/04/1975

Indian

2407-9818-3223

MODI SUGAR, MODINAGAR,

GHAZIABAD
GHAZIABAD

GHAZIABAD

Additional General Manager

MODINAGAR GHAZIABAD
UTTAR PRADESH

Ghaziabad

, 2019 BT Y

Application Number
g wen

26/11/2021

Email ID.

e gt

Gender
R

ID as Address Proof

Frare woror &g e

Uploaded Aadhaar Card
Suehs Rrar an e o

Locality/Village
HEenag

State
W

Pin Code

v

Company Name

Casig ki

Authorization Letter
LE]

Block

10 (1) ar11 (1)1

GZBD1121RING242

disreddy2007@gmail.com

Male

Aadhaar Card

Download

Uttar Pradesh

201204

MODt SUGAR MILLS
(MOD! INDUSTRIES
LIMITED)

Downioad

BHOJPUR

1/5



11/26/21. 2:12 PM
Plot No./Khasra No.
Ward No./Holding No.
Uploaded Google / Toposhest

M
ar?lgﬁsﬁrmm@mwl
dioiie Ay

MODINAGAR GHAZIABAD
UTTAR PRADESH

NA

Download

Particulars of Thg Existing Well
e guH m%'n

Date of Construction/Sinking of
Well
gy fmfor fy

15/01/1980

Discharge of Tube Well (cum./hr){ 70
egaae &1 Bdg=t (cum.hr)

Housing Pipe If Any
Lo

Strainer Details
Cai

Material of Strainer @
Ry it arft

S.No.  Strainer Installed at what Depth from

‘EI?’H Ground Level {in Meter) Ground Level (in Meter) meter) millimeter)
e VW, Y- A ot vend wenRa @ VR, YwR S fra meed e mifa & oarg ey agme (Rrdffer
elier ) (e ) #) H
1 70.00 76.00 6.00 250.00
2 76.00 82.00 6.00 250.00
3 82.00 88.00 6.00 250.00
4 88.00 94.00 6.00 250.00
5 94.00 100.00 6.00 250.00
Approx. Depth of Well {in meter) 100,00 Whether There has been Any Adverse No
T Ft s s (e ) Report Regarding Water Quality of the
Well?
T GY & o & qorae & Gy F P
wirpe e 82
Ground Water Level (in meter) 22.00
o WY (e &)
Details of Existing Pumping Device Rz dfthr Iuwor &7 R
Type of Pump to be Used Submersible Pump Capacity (In m¥hr) 70.00
vkt 6 o 9 vy 1 yer Y &WET (m3fhr)
Horse Power (H.P.) 30.00 Length of Suction Pipe (In meter) 40.00
e R (madt) T U1y 91 warg plter /)
Operational Device Electric Motor Date of Energization 15/01/1980

IqEHI0]

Registration Form

Municipality/Municipal Corporation

AR Ui AR e

Uploaded Land Details

am@si%mnm%ﬂ?rmﬁmm

Type of Well
YD YIH

No

Number of Strainer(s)

WY B e

Strainer Installed upto what Depth from

Yes

Download

Tube Well/Boring

Length {in Diameter (In

215



11126721, 2:12 PM

Detajls of Utilization of Well
FU & IGINT BT fgavor
Purpose of the Existing Well Industrial
EGEIEE P gk ron
Annual Running Hours 2000.00
e St (de A
Daily Running Hours /a;oﬂ
e S (w2 ) /
=
Please Submit Mode of Industrial waste water is being
Treatment of Waste treated through ETP and recycled

Water/Effluent {For Industries) in the landscaping and floor

Registration Form

Annual Days 250
aififes guaiT (R ) , 3
Whether the Water Supplied in Well Area  No
Through Pipe Water Supply or Not?

w1 &3 B o 9 angfl urgy wremgf %

A | Ef 27

Please Mention Whether Obtained NOC Yes
from Uttar Pradesh Poltution Control
Board for Discharge of Effluent/Waste

Iafre ore R SR WOTeR W washing. Water or Not?
@ g TUUT IEE B o T T WO Wgwor
Frizor 1 @ srufie warersrfiy e
Warg ¥ S=vafsy wmror a3 wrea @ frar
T @ srEr wd
Upload NOC BDownload Length of Section Pipe {in Meter) 40.00
TR AT SO B W uigy 1 vard (fiex )
Whether Rain Water Harvesting  Yes Any Other Information Which You Would  N/A
Structure has been Constructed Like to Furnish
within the Premises? B R ST S Y YSI He Tred
a1 uf & ot o we &
wRa o1 Prafor fsa a2
Capacity of Structure, Constructed for Rain Water Harvesting (M) 458900.00
awf wrer & werw o Fiffa weaa ot g (Bl
Maximum Allowable Annual Extraction of Ground Water: 140000
Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the details Download
submitted at the time of filling up application for grant of N.O.C. will be done. ]
10 ¥U3 & RS T AR O WY O W B & P R Wt & Rrror ue siil 8 B armreh wares
T B ¥ WY T 318G UF W e 3 7 ot & Rves sidee g 3y § Rt v & seenarafiad @
Reg et
Does industry come under No
MSME 7 )
1 I MSME & sfatfa omrar 2
?
NOC Issued By:
ey waTor ux g Pnfay
Central Ground Water Authority Yes
F= oyl o i
Certificate Number COWANOC/AND/ORIG/2018/3052  Issue Date 29/01/2018
waTITTS WEn P Rl
Expiry Date 02/01/2020 Upload Certificate Download
ifom Ry WAIOIGH SUEIE HY
Ground Water Department Uttar Pradesh No
i wrer R v Wi wvew

When N.O.C. is not valid at the date of filling the application
ST STl T U e w A R e e

315



11/26/21, 2:12 PM
Date of Expiry of N.O.C
Any clarification Report

affidavit on non judicial stamp
paper of Rs. 10/ regarding non
availability of water supply from
local government agencies in
cases where ground water
requirement is up to 10 m*/day

Ground water quality data of
bore welll tube well/ dug well in
respect of existing industries
from NABL accredited
laboratories/Government
approved laboratories

Impact Assessment report: All
projects extracting/proposing to
extract ground water in excess
of 100 m¥/day in Notified and
non-notified areas shall have to
mandatorily submit impact
assessment report of existing/
proposed ground water
withdrawal on the ground water
regime and also socig-economic
impacts report prepared by
accredited consultants. Pro-
forma for the report is given in
Annexure-1.

Reason for renewal of N.O.C.
.3, & wrdi o s ey

Against Case

02/01/2020
Download

Download

Download

Download

For Industry Purpose

No

Registration Form
Date of filling application for renewal
_Reason For Pendency

Certificate regarding non/ partial
availability of fresh water/ treated waste
water supply from the concerned logal
government water supply agency in cases
where requirement of ground water is
more than 10m%/day

Proposal for rain water harvesting/

recharge within the premises as per
Model Building Bye Laws issued by
Ministry of Housing & Urban Affairs

Affidavit on non judicial stamp paper of
Rs, 10 that no alteration/ modification of
well against the details submitted at the
time of filling up appfication for grant of
N.Q.C. will be done

02/01/2020
Download

Download

Download

Download

415



1126121, 212 PM Registration Form

Declaration by the Applicant
H1ATH GIRT ISUTSON

I do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars

is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

ﬁm%mfﬁwﬁﬂwﬁmﬁam%lﬁwiﬁuﬁﬁm%ﬁmmﬁmﬁnﬁ TR W I Rl o o g A

IAgreelﬁ'\‘rtﬂ:{aE

Notedle

Separate application form should be used for registration of each individuat weil,

The application form should be completed in alf respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is fiable for rejection. .

In case any of the particufars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL. same shall be liable for cancellation.

Please write 'N.A." against those items which are not applicable.

Piease attach the following documents along with the application:

(a) Document showing proof of ownership of land;

{b) Photocopy of Aadhaar card / voter ID { ration card | any other proof of identification

(c) Map showing location of the proposed well, which have been referred to in item no.2(a), {b)and(c)

(d) Affidavit referred to in item no. 5.

{e) Affidavit referred to in item no. 7.

(N Copy of N.O.C, as referred in item no.3.

Additional Documents to be submitted with the application

{I) For Industrial User;

(a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local govemment agencies in cases where
ground water requirement is up to 10 m%day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3lday.

(c) Ground water quality data of bore wellf tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories.

(d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs,

(e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m/day in Over-exploited, Critical and
Semi-critical areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawat on the ground water
fegime and also socic-economic impacts report prepared by accredited consultants, Pro-forma for the report is given in Annexure-1,

{Il) For Commercial User:

(8} In cases where dewatering is involved, submission of impact assessment repon prepared by an accredited consultant on the ground water
situation in the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the
ground water regime shall be mandatory. The report should highlight environmental risks and proposed management sirategies to overcome any
significant environmental issues such as ground water level decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for
construction in safe and semi critical areas.

(c) Centificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

(d) Certificate of non-availability of water from focat government water supply agency in respect of all categories of assessments units for
commercial use. ‘

{e) Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking into account recycling/ reuse of treated water
for flushing etc. (in case of completed infrastructure projects for commercial use),

{f) Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use.

7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of
the merit of the case.
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1126021, 2:12 PN

Regisiration Form

| Agree/H HEHd §

Note/AiT

Separate application form should be used for registration of each individuai well.

The application form should be completed in all respect before submission. Incomplete applications are liable for fejection. Any correction |
alteration shall be duly authenticated.

In case any of the particulars/information is found to be incorrect at any stage of verification ! scrutiny, the application is liable for rejection.

In case any of the particulars/ information futnished is found to be incorrect at any stage even afier issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL. same shall be liable for cancellation.

Please write ‘N.A. against those items which are not applicable.

Piease attach the foliowing documents along with the application:

(2) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

(c) Map showing location of the proposed well, which have been referred to in item no.2(a}, (b)and(c)

(d) Affidavit referred to in item no. 5.

(e} Affidavit referred to in item no. 7.

(0 Copy of N.O.C. as referred in item no.3.

Additional Documents to be submitted with the application

(1) For industrial User;

(2) An affidavit on non judicial stamp paper of Rs. 10/~ regarding non availability of water supply from local government agencies in cases where
ground water fequirement is up to 10 m®/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated wasie water supply from the concerned local dovernment water supply
agency in cases where requirement of ground water is more than 10m®/day.

(c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories.

(d) Proposal for rain water harvesting/ recharge within the premises as per Mode! Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

{e) Impact Assessment report; All projects extracting/proposing to extract ground water in excess of 100 mP/day in Over-exploited, Critical and
Semi-critical areas shalf have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water
regime and also sociv-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1,

(i) For Commercial User:

{a) In cases where dewatering is involved, submission of impact assessment report prepared by an accredited consultant on the ground water
situation in the arez giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the
ground water regime shall be mandatory. The report should highlight environmental risks and pkoposed management strategies to overcome any
significant environmental issues such as ground water level decline, land subsidence stc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water I required for
construction in safe and semi critical areas,

{c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

(d) Certificate of non-avaitability of water from locai government water supply agency in respect of all categories of assessments units for
commercial use.

{e) Details of water requirement computed as per National Building Code, 2016 {Annexure 1), taking into account recycling/ reuse of treated water
for flushing etc. (in case of completed infrastructure projects for commercial use).

{f) Completion certificate from the concerned agency for infrastructure projects fequiring water for commercial use.

7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of
the merit of the case.
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A .12 PROCESS FLOW DIAGRAM AR 900 DAY B
& MODI SUGAR MILLS, MODINAGAR (U.P)

EFFLUENT FROM SUGAR PLANT

|
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] ]
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'
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1 : 1. FLOATING OIL SEPRATED OUT
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'
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|
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j :
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l ] |
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Modi Sugar Mills, Modinagar
ETP Inlet & Outlet Record
DATE Inlet Generate M3/DAY Outlet Generate M3/DAY

07/11/21 111
08/11/21 96
09/11/21 103
10/11/21 142
11/11/21 180
12/11/21 300
13/11/21 250 247 |
14/11/21 322 317
15/11/21 303 297
16/11/21 362 358
17/11/21 481 475
18/11/21 450 443 :
19/11/21 510 504 i
20/11/21 413 405 i
21/11/21 518 505 .
22/11/21 542 | 531 i
23/11/21 453 448 |
24/11/21 459 451 '
25/11/21 488 ' 478 !
26/11/21 531 524 e_
27/11/21 509 500 |
28/11/21 | 445 437 B
29/11/21 496 489
30/11/21 466 ] 456
01/12/21 526 | 515 |
02/12/21 488 480 j
03/12/21 532 i 520
04/12/21 541 ! 532
05/12/21 524 ! 518
06/12/21 551 ; 544 i
07/12/21 542 ! 538
08/12/21 | 566 I 561
09/12/21 | 597 , 550
10/12/21 | 585 579
11/12/21 584 : 578 i
12/12/21 607 602 *
13/12/21 608 . 603
14/12/21 533 i 526




31/01/22 508 504

01/02/22 414 410

02/02/22 447 442

03/02/22 474 470

04/02/22 388 384

05/02/22 446 441

06/02/22 452 447

07/02/22 442 438

08/02/22 509 505

09/02/22 518 513

10/02/22 439 435

11/02/22 485 480

12/02/22 | 440 435 |
13/02/22 433 429 |
14/02/22 | 449 444 i
15/02/22 | 441 437

16/02/22 496 492

17/02/22 | 453 449

18/02/22 524 520

19/02/22 493 489 |
20/02/22 | 472 467 |
21/02/22 ! 512 567 1
22/02/22 | 432 428 |
23/02/22 | 495 450 |
24/02/22 | 510 505 ;
25/02/22 | 497 491 B
26/02/22 | 501 497

27/02/22 | 404 | 401 ]
28/02/22 | 503 498

01/03/22 | 516 512 |
02/03/22 | 522 518 |
03/03/22 495 | 457 .
04/03/22 460 ' 454 !
05/03/22 441 435

06/03/22 | 500 495 |
07/03/22 | 456 453 f
08/03/22 398 . 351

09/03/22 | 337 330

10/03/22 | 345 | 339

11/03/22 | 454 ' 445

12/03/22 437 433

13/03/22 363 354

14/03/22 462 £55

15/03/22 . 446 ‘ Ley

16/03/2z 511 Sy

17/03/2z2 483 239

18/03/22 509 i 506




Modi SUgar Mills, Modinagar

Boiler Ash Record

Date Net Weight
12/11/21 3187 Sunwdid”
13/11/21 571.1 B il
14/11/21 998.9
15/11/21 952.9
16/11/21 898
17/11/21 893.4
18/11/21 974.5
19/11/21 807.4
20/11/21 945.4
21/11/21 991.1
22/11/21 901.5
23/11/21 956.3
24/11/21 1023.5
25/11/21 1039.2
26/11/21 1066.9
27/11/21 901.8
28/11/21 964.9
29/11/21 995.5
30/11/21 765.3
01/12/21 934.8
02/12/21 929
03/12/21 1055.4
04/12/21 1010
05/12/21 917.2
06/12/21 898.6
07/12/21 928.7
08/12/21 834.6
09/12/21 1099.4
10/12/21 1187.8
11/12/21 1096
12/12/21 1115.3
13/12/21 1102.2
14/12/21 1258.8
15/12/21 1064.1
16/12/21 1254.5
17/12/21 1008.9
18/12/21 1134.2
19/12/21 927.3




05/02/22 1061.7
06/02/22 1227.1
07/02/22 1322.9
08/02/22 1264

09/02/22 1025.9
10/02/22 772.5
11/02/22 1247.4
12/02/22 1151.6
13/02/22 1151.2
14/02/22 1057.4
15/02/22 1226.4
16/02/22 1230.3
17/02/22 1290.3
18/02/22 1184.4
19/02/22 1493.3
20/02/22 1157

21/02/22 1278.4
22/02/22 547.4
23/02/22 1400.2
24/02/22 1224.5
25/02/22 1152.2
26/02/22 1305.4
27/02/22 1367.6
28/02/22 1388.7
01/03/22 1424

02/03/22 948

03/03/22 946.8
04/03/22 948.8
05/03/22 1281.1
06/03/22 983.7
07/03/22 843.7
08/03/22 1189.7
06/03/22 951.2
10/03/22 1067.1
11/03/22 1115.1
12/03/22 750.9
13/03/22 1064.4
14/03/22 1204.9
15/03/22 870.6
16/03/22 1156.5
17/03/22 799.1
18/03/22 362.6
19/03/22 584.3

20/03/22 1192.5
21/03/22 962.2

22/03/22 813.4
23/03/22 871.9
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Kmitrasio

"Q MODI DISTILLERY NE

(A Unit of Modi Industries Limited)

Date — 10/05/2021

To,

The Chairman

Central Pollution Control Board
Parivesh Bhavan, East Arjun Nagar
Delhi-110032

Sub: Plant Stopped Information.

Dear Sir,

This is to inform you that our Distillation Plant stopped on date 06/05/2021 and
MEE operation stopped on date 10/05/2021 due to general Maintenance.
We will inform your good self once plant will be restarted.

This is for your kind information please.

Thanking you
Yours Faithfully

M
éﬁ;&w&gagﬁ

(Environment Officer)

CC.To
1. Regional Officer (Pollution Control Board, Vasundhara Ghaziabad)
2. Member Secretary UPPCB, Lucknow

Regd. Office : MODINAGAR - 201 204 Distt. Ghaziabad, (U.P.) INDIA

Tele.: 01232 - 242321, 7902108552, 7902108570, 7902108560 E-mail : ceoffice@modisugar com

CIN : U15429UP1932PLCO00468 PAN * AAACM2063Q GSTIN | 0SAAACM2063Q520
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'-:._f-‘t-_,-..-;; UTTAR PRADESH POLLUTION CONTROL BOARD
’r},&’?‘r_‘_}géﬁ' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
' Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
_ CONSENT ORDER o
Ref No. - Dated : 09/12/2021

142491/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

To,
Shri RAJEEV GUPTA
M/s MODI DISTLLERY A UNIT OF MODI INDUSTRIES LTD
MODI DISTILLERY( A UNIT OF MODI INDUSTRIES LTD) MODI NAGAR,
GHAZIABAD(U.P),GHAZIABAD,201204
GHAZIABAD

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MODI DISTLLERY A UNIT OF MODI INDUSTRIES LTD

Reference Application No. 14131475 Dated : 09/12/2021

L. With reference to the application for consent for emission of air pollutants from the plant of M/s
MODI DISTLLERY A UNIT OF MODI INDUSTRIES LTD. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2022 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority . VlVE Digitahly sigred

by VIVEK ROY
Date;

ROY 20211209
16:16:01 +0530'

For and on behalf of U.P. Pollution Centrol Board
CEO-1

Enclosed : As above
(condition of consent):

VIVE Kg;gi'tally signed

VAVEK ROY

Copy to:  Regional Officer, UPPCB, Ghaziabad. R OY Date: 2021.12.09

16:16:16 +05'30°

CEO-1



1(a).

1(b)

10.

It

U.P. Poliution Control Board

Dated : 09/12/2021

CONDITIONS OF CONSENT

The details of Air pollution sources and stacks attached with Boiler

Air Pollution Source Details

S.Ne Air Polution | Type of Fuel Stack No. Parameters Height
Source o
1 5 TPH Boiler Bio 1 Particulate 30 meter
gas/Bagasse Matter stack height
with multi
cyclone and
bag filter |

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No

Stack No

Parameter

Standard

1

1

Particulate Matter

As per EP Act, 1986

The equipment for air

pollution control system and monitoring,

approved by the Board should be installed in their premises itself.
Industry shall dispose the incineration boiler ash in such a manner so that there should not be any

adverse impact on public health at large and
The modification or installation in the existin

prior approval of the Board.

The operation of air pollution control system and maintenance b
quantity of pollutants shall be in accordan

CClor otherwise mandatory.

Unit shall do provisions for control of fu

Board/MOEF & CC/or otherwise mandatory.

The unit shall submit the stack emissions monitori
consent order along with the point wise com
monitoring report analysed by Board/NABL

In case of closure directions under section-

on Soil, Water & Air environment.
g pollution control equipment shall be done only by

as proposed by the industry and

e done in such a way that the
ce with the standards prescribed by the Board/MoEF&

gitive emissions from process as per the norms of the

ng report within one month from issuance of
pliance report of the consent order. Further quarterly
accredited laboratory shall be submitted.

5 of E (P) Act, 1986 issued by CPCB, this consent will be

autornatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.

Industry shall develop and maintain gre
order dated 16/02/2018, which is avail

Industry shall submit Environment
(Protection) amendment Rule,

September every year.

Industry shall abide by orders / directions issued by Hon
Hon’ble National Green tribunal, Central Pollution Con

for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the ex

Specific Conditions:

en belt as per the guidelines issued by the Board vide office
able on Board's Website- www.uppch.com.

Statement to this Board as per provision of Environment
1993 for the previous year ending 31st March on or before 30th

’ble Supreme court, Hon’ble High Court,
trol Board and U.P Pollution Control Board

piry of this Order,



1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P, Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

3. The Unit shall submit the point wise compliance report of the conditions imposed in the
CTO/CTE issued by the Board earlier and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void.

4. This consent is only valid for emission generated from 5 TPH biogas/bagasse based boiler.
Project shall obtain CTE before installing any other source of emission .

5. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

6. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

7. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.

8. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

9. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board, Commission for Air Quality
Management and U.P Pollution Control Board for protection and safe guard of environment from
time to time.

10. This CTO shall be valid only for molasses based operation. and not for grain based or dual feed
system operation. The unit shall have to seek separate CTO application for grain based or dual feed
system operation.

11. Unit shall comply with the order dated 30.01.2020 of Hon'ble NOT m O.A. no.

820/2019 President sarvjan kalyan vikas samiti, Ghaziabad Vs State of U .P.

12. Unit shall ensure continuous use of mosquitos, flies repellent and anti-odor masking agents in the
compost area.

13. Unit shall comply with directions issued by HO vide letter no. H 63722/C-1/Jal/ G-89/KA.
B.NO.- Nikshep/2021, dated 22.07.2021.

V'VE K Digitally signed

by VIVEK ROY
Date: 2021,12.09
ROY 16:16:25 +0530°

For and on behalf of U.P. Pollution Control Beard .

Issued with the permission of competent authority .

CEO-1



:"‘..A‘W‘; UTTAR PRADESH POLLUTION CONTROIL. BOARD
TN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infoG@uppcb.com, Website: www.uppch.com

CONSENT ORDER
Ref No. - - Dated : 09/12/2021
142501/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat
er/lGHAZIABAD/2021
To,

Shri RAJEEV GUPTA

M/s MODI DISTLLERY A UNIT OF MODI INDUSTRIES LTD

MODI DISTILLERY( A UNIT OF MODI INDUSTRIES LTD) MODI NAGAR,
GHAZIABAD(U.P),GHAZIABAD,201204

GHAZIABAD

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MODI DISTLLERY A UNIT OF MODI
INDUSTRIES LTD

Reference Application No :14134584 Dated :09/12/2021

L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MODI DISTLLERY A
UNIT OF MODI INDUSTRIES LTD is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

. . . . N s i Digitally signed
This consent is being issued with the permission of competent authority . ViVE K by VIVEK ROY
Date:

ROY 20211209
16:17:20 +05'30'

For and on behalf of U.P. Pollution Control Board

CEO-1
Enclosed : As above
(condition of consent): VlVE KDigitaﬁy signed
/ by VIVEK ROY
Date:
Copyto:  Regional Officer, UPPCB, Ghaziabad. ROY 2021.12.(:3) .
16:17:31 +05'30"

CEO-1



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MODI DISTLLERY A UNIT OF MODI INDUSTRIES LTD

vide
Consent Order No. 14134584/ Water Dated : 09/12/2021
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of rectified sprit 30 KLD based
upon molasses only.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily  |Treatment facility and
discharge K1./day discharge point
1 . Domestic 8 KLD Septic Tank
Industrial ZLD through 6 MEE, ETP
Bio compost o

8 Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. It should be ensured that domestic effluent should not be
discharged in storm water drain.

4(a) The domestic effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 8 KLD

5.  The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under the Environment
{Protection) Act, 1986.

7. The industry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

8. Molasses shall not be stored in kachcha pits.

9. If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for
the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

10. The unit should be operated in such a way so that there is no adverse impact on public and
environment.

11.  Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web -
cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB
and UPPCB.

12.  The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

13. Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE.

14.  Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized lab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.

15.  The storage facility provided for spent wash shall be properly lined and made impermeable and the

storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting.



16, Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

17. Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

18. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.
3. The Unit shall submit the point wise compliance report of the conditions imposed in the
CTO/CTE issued by the Board earlier and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void.
4. This consent is only valid for domestic discharge.
After MEE,total-spent-wash-generation 85 KLD. Spent wash is used for bio compost for which unit
has bio compost yard of 4.85 acre. No industrial effluent will be discharged outside the premises.
5. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shal] be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.
6. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.
7. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.
8. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period. :
9. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board, Commission for Air Quality
Management and U.P Pollution Control Board for protection and safe guard of environment from
time to time,
10. This CTO shall be valid only for molasses based operation and not for grain based or dual feed
system operation. The unit shall have to seek separate CTO application for grain based or dual feed
system operation.
11. Unit shall comply with thé order dated 30.01.2020 of Hon'ble NOT m O.A. no.
820/2019 President sarvjan kalyan vikas samiti, Ghaziabad Vs State of U P
12. Unit shall ensure continuous use of mosquitos, flies repellent and anti-odor masking agents in the
compost area.
13. Unit shall comply with directions issued by HO vide letter no. H 63722/C-1/Jal/ G-89/KA.
B.NO.- Nikshep/2021, dated 22.07.2021.
Vl VE Digitally signed
by VIVEK ROY

Issued with the permission of competent authority . 4 Date:
P P ty ROY 20217.12.09 :
16:17:41 +05'30

For and on behalf of U.P. Pollution Control Board .

CEO-1
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MODI SUGAR MILLS

(A Unit of Modi Industries Limited)

e

OFFICE ORDER

UMESH MOD!

T GROUP e

Date: 15.11.2021

ENVIRONMENT MANAGEMENT COMMITTEE
o —— AL VIENT COMMITTEE

With a view to ensure the compli

ance of all the provisions of Environment
{Protection) Act, 1986, tnvironme

nt { Protection ) Amendment Rules 2016,
Water ( Prevention & Control of Pollution) Act , 1986 and Air (Prevention &

Control of Pollution) Act , 1981, the tollowing Environment Management
Committee s constituted. The followings  Officers will be member of i
Environment Management Committec,

. Sh. D.S.Reddy, Addl. G.fvi.(EngEnm:rim:‘l

. Sh, Ajeet Pundir, Dy Gm (Production)
. St

w N

1. Saurabh Tyapgi, Environment Officer

Sh. D.S.Reddy , Addl. G.M.(Engineering) will be res
the provisions of Air (Prevention & Control of

ensure that Air Pollution Control devices system will work very smoothly &
effectively. There should not he any breach of compliance of any of the
provisions of Alr (Prevention & Control of Pollution) Act , 1981 and the results
of operation of Air Pollution Control devices is found within the norms of cpca )
Delhi & UPPCB, Lucknow.

pongible for compliance of all
Poilution) Act , 1981, He will

Sh. Ajeet Pundir, Dy. G.M.{Production) will be responsible for co
the provisions of Water ( Prevention & Control of Pollution)
ensure that the operation of ETP will work very smoothly &
should not be any breach of compliance of any of the Provisions of Water {
Prevention & Control of Pollution) Act , 1986 and the result

s of operation of
Effluent Treatment Plant is found within the norms of Cpcp » Delhl & UPPCB
Lucknow,

mpliance of all
Act, 1986. He will
effectively, There

Contd..2...
a»{),--'
Madinagar - 201204 Distt. - Ghaziabad, (U.P), INDIA -
Telephone : 01232 - 242321, 7902108560,7902108570 E-mall
CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GST!

: ceofﬂce@modisugar.com
N : 09AAACM2063Q471
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MODI SUGAR MILLS

(A Unit of Modi Industries Limited)

-

Sh. Saurabh Tyagi, Environment officer will also be responsible for compliance
of all the provisions of Water ( Prevention & Control of Pollution) Act , 1986, Air
(Prevention & Control of Pollution) Act, 1981 & Cnvironment (Protection) Act,
1986, Environment { Protection ) Amendment Rules 2016. He will also ensure
that the Operation of ETP as well as Air Pollution Control devices will work very
smoothly & effectively. There should not be any breach of compliance of any of
the provisions of Water {Prevention & Control of Pollution} Act, 1986, Air

(Prevention & Control of Pollution) Act, 19¥1 & Environment (Protection) Act,
1986, Environment { Protection | ameoendmen?t rules 2016,

This is for the strict comphance for the above mentioned directions with

immediate effect.
/)

=d'r f»“{,é/“"’

R.P.éfngh

Vice President{Tech.)

1. sh.D.S.Reddy, Addl. G.M. (Engg.) “Z\ %
2. Sh. Ajeet Pundir, Dy. G.M. (Prod) ~ 8F
3. Sh, Saurabh Tyagi, Environment ()fﬁcer&w\ﬂﬂ _

_—

Modinagar- 201204 Distt. -Ghaziabad, (U.P), INDIA . —————————

Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice @ mogjg
CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN : 09AAACMD _Jar.com

063Q471
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sy I\I()‘l)l SUGAR MILLS

AUt of Mo Industiion | im
UMISH oD .

Date 0 oa o0

Chet bsvionment by ey (Ll 1),

B Pollation Contiol oo Fdar g o Ny

T2V, Uity Mhand ' T ?. S i N

Gomting, g o ,, ‘ ’ ;’
: i

Lucknow ‘ | /'z‘.!?“ ; b

- Poomngp gy \:'.,n. I

Wathoddoe 1o et v 1y, SLa g den i

Tt el Pty st e U itlogeny g, tovent Plan (L) was 500 M! por day

and Onbie )ty sy et bty ity of 00 a° por day,

That as per Pt 1 e b L0 NG laged by Mmistuy of Environment ,

FOrest & Chisate £ SOt et g Hew Dellu, the capacity of our Effluent

Ueatment Pt o v b gy e SO0 R te 1000 M poerday.

The b af ST i 1) o 4t Aeetodand studied aur Bifluent Treatment

Mant & wubnnttod age b PLe ot fo mntreagse the capacity of our Effluent
Treatment Phant frome SUO N 1o 1000 L per day.

In conmpliance: of aho e menhond Notfication S repott submitted by the V.S.1.
Pune, wee placed o owedd arder 10 L35 BEebart nnovations (P} ud,, Gurugram for
erection & Commu ot of Lo Pacd fndia for Anacrobic Clarifier increasing our
ETP capacity from SO0 14 t, 10090 A per day. Photccopy of work order dated
27/09/2019 v alo endosed hereownth o Annexure No. -1 for your kind perusal.

tA/s Bebart innovation, () Ud, Gurugram has comploted the Erection &
Commistioning of Anacrobe Clarifesr successfully, The system s working
smoothly and viry cffectivdy achicving the parameters of Pollution Control

Euard. Photocopy of ther completion certificate dated 02.03.2020 issued by M/s

fekart Innovations () Ltd., Gurugram, is also enclosed herewith as Annexure No. !
- 2 for your kind perusal

The team of officials of VS Pune has visited & inspected our Plant including

ET.E. on 23 & 2402.2021 with a view to check the compliance of abgve
mentioned notification and enhancement of capacity of our E.T.P, from 500 M*to

16006 4% per day

Contd..2

Maoginagar - 201204 Distt, - Ghaziabad, (U.P), INDIA _ ~
Telsphonc - 01232 - 242321, 7402108560,7902108570 E-mail : ceoffico@modisugar.com
CIN-U15429UP1952PLCO004EY PAN - AAACM2063Q GSTIN : 09AAACM2063Q4Z1




P
MODI SUGAR MILLS
1{‘ & (A Unil of Modi Industiies Limiled)
§1{MODI

Inview of zhove, you are requested
with enhancement of Capacity ot our £ 7.9, from 500 M° to 1000 M3 per day.

That now they have submitted their “WATER BALALNCE AND ETP PERFORMANCE
ASSESSMENT REPORT”, phuotocopy of wihith i alto enclosed herewith as
Arnevure Moo 3 for vouwr ind poroea!l Conslusion of the inspection made by the
team of VS Pum in their “WATER BALALNCE AND

it araally reentie ned
ETP PERFORMANCE ASSESSMENT REPORT” is reproduced below:

“Conclusion: 1o procent 570 4 Gusquite to treat the
IO = Sy wfrwert along v th cpray pond overflow
Wastewster soccuse tnic mill nas implemented two -stage
Elvlozical treqiment Lo arasrobic filter followed by ASP,
Compcd et e o Lommengations mentioned

' widotior and revalidation report.”

H e v oy . o o
INYhe Qoeguacy repoit VG

f\'{,”f 7

(o kindly update your records in connection

Thanking You.

Yours faitafully

For Modi Sugar Ivills
4
1o
R.P.Singh

Encl. : As above.

Vice President (Tech.)
e
- o /-
o 2 AN

1. Regional Officer, U.P. Pollution Control Board,

Sec-16, Vasundhara,Ghaziabad L GION

\j “pollution

Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceofﬁce@modisugarco
.com

L2 T

-—\-"_"‘——-——_.___ A

CIN-U15420UP1932PLC000469. PAN : AAACM2063Q GSTIN : 08AAACM206303451
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Control Board
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Modinagar - 201204 Distt. - Ghaziabad, (U.R), INDIA i







